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, Respofldents 	iB.BerjeSi 	- 
iävocate of the i1icants - 

arocat for the ReSpOfld 	 ]iS.C.! V 	
R.3 

Thate 	
- Odr0f the fribfll 	- 

122.9.2004 "i presents The Hon Oble Mr.JUStiCe.. R.K. 
Batta, Vice Chaiafl. 

This centmpt Petition  
h; beeU filed by the 	

.V 	 The Hon'ble )(re}C.v.Prahladafl 

counsel for the petitiofler 	 Mer (A). 
praying for T5unishent of 
the coutemners for non-. 	

He aEd Mr.A.A1Ufled, learned counsel 

compi iane Ex$--interirn ord er 	 V  
dated 3OJ8Jó4 pass 	

for the petitioner. 

ts Hon' bie Tribun at in , 	 We ould like to first point out 

met of advice .ISed1C1 	
that there is no proof that the respOrt 

bill .t ,ihe apçliCV& 	
' dent nos .1 and 2 have been' served.. More- 

by the Aispondentst.4
V 	 - 	

over, it appears that the advance BaflC 

L1 bfore %he Hon'bld 	
,' tioning authority is respondent no.3 and 

Court fo further 	 ers -if 	jnf*t, earlier advance was granted by 

1
respondeflt no.3 vide order dated 19.544 

'which is at page 32 of the original 

2. 	
,ApplicatiOfl no.189/2004 (ABneXUrCK)' 

SctjOfl officer(S)' 	
X view of this, we do not Can8ider 

it necessary to  Assue any notice to 

'22/9(2  
repCfldeflt nOB.] and 2 and the proceedil 

'ng against them are dropped at :  thi8 sta 

ge • RespOndent no.3 has been served of 

r-— 	
the order paased by this Tribunal,  and 

 the ilogatiOfl is that the order dated 

L-9- (o c:' v- / 	
30,8.04 has not been complied with so 

	

(A4? 	' 	 gar. Notice be accordingly be jssued to 

IP 	IO 	0 	
' 	 I 

>' 	 respondent no.3, returnable on 4.10.04. 

Member (A) 	 ViCe-uchairman 

H 	 bb  
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1/ 	 4.10.2004 present : The Hon'ble Mr. Justice R.K. 
Batta, Vice-Chairman. 

' ' 	 The Honble Mr. K.V. prahlad 

	

( 	I 	 an , Membe (). 

• •• 	None for the applicant. Service 

	

ND 	
on Respondent No. 3 has not been effecte 

Azaiting service. Adjourned to 4.11.2004. 

	

j 	Q e ALPiYD 

3) vice-Chairman 

mb 

	

VV 	
4.11.04. 	Present: Fionb1e Mr.Justice R.K. 

Batta, Vice-Chairman, 

Hontble Mr.K.V.Prahladan, Ac5rinistra-

tive Member. 

Mr.A.thued learned counsel is 

present. At the request of learned 
V . 	

counsel for Respondent No.3 stand 
______ 	

over to 3rd Decnber, 2004. It has 

been made clear that no further 

• 	. 	. 	adjournment shall be granted, since 

the matter pertains to medical' ,  

advance, for purpose of medical 

treatment, 

62, AJeQLQ! ., 

	

&' 	p '3, 	• 	Member 	 Vice-Chairman 

	

Ai 	ii) LLc 	Im 	 . 

• Present: Honb1eMr.Justice R... 

Batta, Vice-. Chat man. 

n 'ble Mr.K. V.Prahladan, Mninistratjve 

Menber. 

• 	Heard learned counsel for both 
oVXetc. . 	 sides. 

The learned counsel *s'Km: - 
for the Respondents 

seeks further adjournment to file reply. 
It was made clear that on the lt hearim 
that no further adjournment shall be 
granted. Nevertheless we are inclined to 

grant one more opportunity to the Res-

pondents subject however, to payment of 

cost 500/-. to the applicant. Payment of 

cost is condition precedent for graanting 

to-.day,adjotzranent and the cost shall be 

paid/deposited in the Tribunal on or 

before the next date of hearing. If.the 

contd/-. 
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3.12.04.. cost are not paid/deposited# the kespon'-

dent No.3 sll not be permitted to fil 

reply. Stand over to 20th December, 2004 

PM 	 Vice- Chairman 

20. 12. 2004 
	List on 5.1.2005 for 

orders. 

Member (1k) 

mb 

2142.2004 
	

Heard Mr. A. Ahmed, learned 

counsel for the applicant and also 

Ms. M. Jha, learned counsel for the 

respondent No w  3. 

M, A. Ahmed, learned counsel 

for the applicant states that this 

Court does not have jurisdiction of 

central Flindi Institute which is an 

autonomous body under the Ministry 

of Human Resource Development. 

Therefore., he prays to withdraw the 

contempt pet,ition. The Cup. is . 

accordingly allowed to be withdrawn. 

• 	 - 

- 

r 
*4 

a 

coo/- (Au. LJ1) 

tw, Gx,J— 0v4Lj, 

-O.A.&. 

g5 

The C.p. stands dismissed on 

withdrawal., and the notices are 

- 	discharged. 

Member  
rub 

10, Dr( 

'0  VO 
(2927 c2 /.J. 

- 

/ 

/ 	
V 

a 

0 
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BEFOE TUE CENTRAIJ ADMINISTRATIVE TRIBUNAL AT 

Contempt Case No.47104 

• 	 In Re: b.A. 1o.1S9i'O4 

IN  a. 

-prof RB. Sigh & Ors. 

• 	 RespondenCmee 

Aavit..in-Oposition on behalf of 

Respondent/ContemnorNo. 3 

•Mfidait-inppon 

11 Dr. Ravi Prakash Gupta son of Dr..PS Gupta aged about 56 years presently 
g. s Professor & Center-in-Charge ;f Central Thndi InstiMe, Quwahati, center 
4 at Jatia. Kahilipara Road (3uwahati do hereby solemnly afiinD & state on oath as 

Ttat I am the toinetent & authotized o1er to swear this affi&vtt as the 

rdent & a copy of the Contempt Petition has been served upon me & 1 have gone 

same .& understood the contents thereof & am well acqwünted with the facts 

intances tithe case and as such make the following statement: 

• flat the statements made in the' contempt Petition unless specifca fly admitted 

e demed to have been denied. Substantiat & brief denial is advanced to avoid 
• 	 I 

&ci 

1. 

Will 
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That the Contempt Petition is pre mature and misconceived &. filed with a 

matafide intention for wrongfid gains. That the statements made in para 1,2, & 3 of the 

Contempt Petition is denied in toto as false & misleadin&. 

That the Respondent most humbly submits that there is no violation of the order 

dL 3e Aug 04 passed by this Hon'ble Tribunal in Ok No. 1891'04 as such the 

contempt does not lie in the present form & maimer & liable to be dismissed in limine. 

That the application lacks the inclusion of necessary and proper patties in as much 

as the Respondent No. 1 & 2so included in the Contempt Petition is not necesry Parties 

as the Respondent'Conteninor No. 1 i.e, Prof Ranbir Sthgh is not the Director of the 

Central Hindu institute at Agra as alleged by the applicant 

That the Contemnor No. 3 against whom the Contempt proceeding has been 

initiated is only the Prof & Center-in-Charge of the Branch Office of Central Hindi 

Institute at GlTwahati & he is not the cOmpetent authority. That the Conteninor 14o. 3 is 
only the comniunicathzg link between the Director at Head Office & emplcyee of his 

brimch office regarding the sanctionsfordexs passed by the Director from the Head 0111cc 

situated at Agra & as such who is not liable for any kind of contempt prot,eedings so 

initiated by this }lon'ble Tribunal. The Director of the Institute is the sole autiiority with 

whom all the financial powers is being vested, it is the Director who is the competent 

sanctinrzing'disbursing authority &as such the contempt proceeding drai against the 

Contermor No. 3 is not tenable is law & as such liable to be dropped. 

That the Contemnor submits that the Pelitioner has approathecl before the wrong 

ibnnn for redtiessal of his grievances as this Hon'We Tribunal has no jurisdiction to 

ajjudicate the matters pertaining to the Central Thndi Jntilute which is an Autonomous 

Body of the Ministry of Human Resource Devialopmed & the institute is not covered by 

Section 4 of the Administrative Tribunal Acf19E3 

5.• That it is most respectfllly submitted that the order of this Hon'bie Tribunal 

passet on 30th  Aug 04 has specifically stated that" the Respondent may make the 

payment of advance medical bill as per ruIns". 

That it needs to mention here that the contemnor hs never denied the Petition his 

requisite dues for Medical Treatment as and when asked for through proper application 

along with valid estimate of the concerned hospital & at times also paid advance without 

any estimate to which applicant also admit 

The Petitioner submitted an estimate of probable expenditure for medical 

treatment at Aiya Hospital Guwahati which was forward by the Executive Director of the 

said flospital vide letter dt 11 March' 04 and the Conteninor No. 3 after obtaining 

ptoper sanction from the Director at igra, Head Qffice of Central Hindi Institute & has 
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immediately deposited a fill amount of Rs. 2,60,000/- (Rupees Two Lakhs, Sixty 

Thousand Only) as per the estimate of Hospital to the Hospital vide letter dt 5 0' May C  04 
for the treatment of the Petitioner and the Hospital authority on being filly satisfied that 
the Petitioner does not require indoor rea(nient anymore, discharged him on I May 
04 ilong with the follow up action with the advice of bed-rest of 3 months. The Hospital 
athority has never refrnd the Petitioner to any other Hospital for his fiitther medical 
treatment 

That the estimate submitted by the Hospital authority was for fill treatment for 
six months and as per certificate given by Dr. A. Neag, Athnnistrative Officer of Atya 
Hospital dt 237d March 04 the Petitioner required 6 month treatment but the Petitioner 
without following the advice of the doctor of Axya Hospital on his own went to Ram 

Ratan lospital, at Patna inspite of the fact that his condition was improving from the 
treatment of Aiya Hospital. 

That the Contemnor No.3 submits that the Petitioner wilifluly went to Ram Ratan 

Hospital Patna without any recommendation of any Govt Doctor/ without following the 
due process of law & knowing filly well that he is not entitled for treatment in any 
private institute which equivalent treatment is available in Govt Hospital stiil the 

Petit oner was given an advance for medical treatment at Patna amounting to Ks. 75,0001-
as soon as it got sanction from Head Ofike, but with the said advance he was also 

directed to submit the estimate of total probable expenditure required for his treatment so 
that sanction can be obtained from competent authorities from Head Office at Agra but 
the Petitioner failed to submits the same estimate till date & also has not submitted his 

claim in proper fonuat along with certificate fróni authorized medical attendants due to 
which She Contenn,or is unable to provide him with further advance as claimed for.  

That the Petitioner is asking for theMedical advance for his treatment at his own 
wiuishes without any genuine requirement & also without any proper certificate from 

authorized Medical attendants as required for the Govt servant under the CS (Medical 

Attendant) Rule of the Govt of India. 

That the Hon'ble Tribunal vide order dt 30th Aug C  04 has also directed the 
Covtemnor to make payment 'as per rules' and the Contemnor being bounded by the 
Rules unable to give Medical assistance at the sweet will of the Applicant until & unless 

the same is supported by the reference of authorized Medicalattendants/ Govt doctors/ 

Govt Hospital & estimate as mandatorily required under the CS (Medical Attendant) 

Rules as applicable to the applicant also. 

That the contention of the Petitioner that the Contenmor No. 3 has not complied 

with the order of the Hon'ble Tribunal dl 30th 	04 deliberately with a motive behind 

49 

V 
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it is not correct is as much as the Contemnor had given him the Medical advance to the 

tune Ireatment as & when asked for. However it needs mention 

that the Petitioner on 31 Aug C  04 wrote a letter & submitted to the Director frougli the 

Contemftor N6.3 along with the Order of this Hon'ble Coutt dL 30th  Aug 04 wherein the 

Petitioner misinterpreted the Order of the Hon'ble Tribunal by stating that this Hon'ble 

Tribunal has directed to pay an amount of Rs. 1 Lakh as medical advance which clearly 

indicates the malafide intention if the Petitioner for wrongthl gain. 

iereas the aforesaid Order dL 30th  Aug' 04 does not even whisper any amount 

specifically to be paid to the Petitioner by the Contemuor & also in the, interim prayer as 

prayed by the Petitioner in O.A. No. 19/'04 does not speak for release of Rt 1 Lakh as 

an advance for medical treatnient as such contempt does not lie against the Conteninor 

No. 3 &.liable to be set aside and dropped 

That the Contemnor No. 3 begs to submit that he had never violated & had never 

had the intention of violating the order of the Hotfble Tribunal & has lull regard for the 

Hon'ble Tribunal & his Orders but the Contemnor being a service holder is bound by the 

Rules & Regulation of the Department under whom he is serving & also does not have 

the power of sanction & disbursement, he has to forward all/any such claim of any 

employee in his branch to the Head Office for sanctions and as soon as any sanction 

comes be forwards the same to the employee under his branch. The Contenmor No. 3 has 

never withheld any amount, which has been sanctioned by the Head Office and has 

always tried to handover the money as early as possible. The Contemnor has forwarded 

the claim of the Petitioner to the Head Office for sanctiàn with a recommendation that 

bills in' respect of earlier advance is submitted as such, further advance can be initiated. 

The Contemnor further states that it has wa'ys co-operated with the Petitioner and has 

provided him with Medical Advance & further assures that the Petitioner will be given all 

the dues for which he is lawfully entitled but the Contemnor cannot go beyond the rules 

and the powers hasted on him in order to avoid audit objections & similarly the Petitioner 

is also bounded by the rules of service & cannot claim beyond his entitlements. 

That the Contenmor No. 3 submits that the Petitioner has not joined the service 

till date afler the epiiy of 3 months medical leave which was till 16th Sept' 04 only & 

absented himself without any formal information to the Department in that regard The 

Petitioiier has also not submitted all the bills in original in connection of his medical. 

treatment as required under the Medical Attendants Rules inspite of the several reminders, 

given, to him in this regard & as such those bills which need rectification are returned 

back for correction. 

S 
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11 	That the Respondents submits that the Contempt proceedings is pre mature & 

there is no violation of any order of the Honble Tribunal and as such the, said 

: T0CeedingS against the Contemnor may be dropped with cost. 

12.'. That the Contemnor craves the leave of this Hon'ble Court to produce the relevant 

iocuments pertaining to the case at the time of hearing of the case. 

That the statements made in paraI4.'of this Affidavit-in-Opposition are true 

to the best of my knowledge belief & faith & those made in para,!%eing matters of 

recot-ds & are true to my infoimation derived thereon which I believe to be true & the rest 

are ny humble submission before this Hon'ble Tribunal. 

rk 
AndI sign this afridavit on this ...It.....day of..iM..2OO4 atGuwahati. 

Identiled by 

klo

v  

Advocate 

S 

S 

S 

0 
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B RE 	E$JADJ1MSTRATIVE IRIBUNALAT 
CiJVtHAT1 

Conteiipt Case No,4 7i)4 

In Re: O.A. N19fO4 

iN THE MATTER Q!L 	1 

RMUCId 

Peonr 

Prof R B Sitgh & Ors.  

KATTRO! 

iatt-i ppoti1 nn 	iai o1 

RepdeafrC crst orNo 3 

• 
Sn D Ravi Paa1 Gw.ta ou ol 	S Gupta aged aoi 5 years pieen 

Thofèsor '& Center-thCfrrge cfèCentri HiIZdIT stthte chwthii, cntec 

£itI4te at Jatia, X ijpai Road Guwthti do heMy soetn1y afiui & state 01, 1 oath.a. 

1ht I rn the ctptte: 5 athrtid .ffcet to v' 	th' f!t i 

Re4r eat & a copy of the fontenpt Petition ha been servei ipon me & I have gone 

Orq 	same & inde.rstood the c tetth thetof & am ll cqirite4 with the facts. 

	

u &ztance of tL . ae 	a: 'uch li]ake the following faterit 

Put the star 	s 	t tiitenpt Pttii im; p& $icll dnvtec 

wifl be deemed t nave been denied. Subtantiai & brief denial i,advanced o avoid 

- 



. 	 . 	 ' 	 .. 	 . 

... 	 . 	 , 

2 i 	That ' the Cuternpt Petifion ii pre mature and nuconciwd & flied wtth a 	 : 
n4aii e intentic'r. i,r wrongii gain. iiiat th taternetit made in para 1, 2. & 3 of the 

c4tefrt iettttor i. dezued in toto a: fii. e & rnt-ieaii g 
. 	 f it thle Re.pkit m. uimib1y bnit that therejs .  no vit,i f tht orewr • 	 . 

cit 3l  Ang 04 paed b tht Hn ble Tnbuta in  C A N 19 04 a udi the  
coItei: pt &e; not in th presnt firm & manner & liable t be dimid in 1thiin. , 	

: • • 

: 	mt 	ap11cati 1a th ia& ut ofiiceiy actd 	wtt n 3 much 

as &hepondenNr \1 A ct r1udJ r the Cor$ett p etikor Is xtner€satwPath 

- 

 

&7 idhi Res, 	 I i.e. Prof R.bit Sit~  1,s,  not the Threckir of th 	 , 

. c4i14k H:indLl flhtitute at Agra ats alleged by the apphcnt. 	. 	 . . 	 . 

. 	 . 	 That the C,titrnntr io. 3 agait whom the Cnternp prccethng has er 

itiitd i only the prof & ( 	iCh;3rge of the &h Ofike of Cedm-t Hitdi 

t UUWh1 & he ims. not the cpeteiit thotity. That the C.Ohtefl1nO 

Ournmacaung iu bhi e the Dtrewr it He-aUOice & pl - cc of h 

btnd office tegatthng the nftius otders pase4 by the Ditedct liont the iTead Ofike 

itf t 	 not 	 i 

Lrd4td bv thur, Hoa bk Tubtaat The Dtectct of theliLt.tut.e t the ote authotthj tth 

woin a the fl 	power is being vete& it is the Thrector Who is the cônipetent 

a 	adare aitt'i & 	the 	erç preed ag dtai a0rest the 

No. e iot teiibLe 1s.,taW & as siwh iabfe to e dropped. 

1 That the Catenor submits that the Petitiiier has approathei befffei the wrong 

• 	fbirn tbr redresa of his g ievance as this Hoii'bte 

acJt gle in 	 to the rthJ HmcL itTawe ' 	 at  Autonomous- 

B 

	

	iLni 	of Himan Peource Jet!oprenf & the ttitute is not covered  by 

4 ot the M1nitwtratt\ e Tt tbtiit Act 

That t i most secffiutiy sthmitted that the order of thiE Honbt Tribnnai 

on 3O' 04 has  sp e6fically stated thai ttie Repnden may maLe the 

It 11 of 7an-e mechal bill is per 

That t ieecs' to mefltion here thai the conternor 1z reer den.ed the 	 :.! 

t4i4te dues for Medical Treatment as and when asked for through propex: application 

ahd etmar of the onnid hpitl & at tm also paid acvi aiwe ithiit 

an 4hniate to hjj ii apph. aiit aJe admi1 

The. Petiticner submitteô an ezümat of probable. expenditure for niedicat 

tt tnt at 4ii Ho:pit 	hu wzcb wa - iotv at d bt the LTec'e Lm3cto of ih 

.acL 	J vJe letter At I !brcb 04 3nd the Coiteiwr No ? 3iF2r obtaining 

sanction ion the Director at Aa, Heac Offke of Central I inti institute &. has 
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immediately deposited a MI amount of Rs. 2,60,0001- (Rupees Two Laths, Sixty 

Thousand Only) as per the estimate of Hospital to the Hospital vide letter cit. P May C  04 
for the treatment of the Petitioner and the Hospital authority on being Mly satisfied that 
the Petitiorzex does not require indeor treatment anyinere, discharged him on Il thMay C  

04, along with the follow up action with the advice of bed-rest of 3 months. The Hospital 
authority has never refemd the Petitioner to any other Hospital for his fiitther medical 
treatment 

That the estimate submitted by the Hospital authority was for fill treatment for 

six months and as per certificate given by Dr. A. Neg, Admithstrative Officer of Arya 

Hospital cit. 23Zd March 04 the Petitioner required 6 month treatment but the Petitioner 

without following the advice of the doctor of Arya Hospital on his own went to Ram 

Ratan 'Hospital, at Patna itispite of the fact that his condition was improving from the 
treatment of Arya Hospital. 

S 	That the Contemnor No.3 submits that the Petitioner willfully went to Ram Ratan 

Hospital Patna without any recommendation of any Govt Doctor/ without following the 
due process of law & knowing filly well that he is not entitled for treatment in any 

private institute whith equivalent treatment is available in Govt Hospital stiil the 

Petitioner was given an advance for medical treatment at Patna amounting to Rs. 75,000/-

as soon as it got sanction from Head Office, but with the said advance he was also 

directed to submit the estimate of total probable expenditure required for his treatment so 

that sanction can be obtained from competent authorities from Head Office at Agra but 

the Petitioner failed to submits the same estimate till date & also has not submitted his 
claim in proper tbtmat along with certificate from authorized medical attendants due to 
which the Contemnor is unable to provide him with firther ?dvanwe as claimed for 

That the Petitioner is asking for the Medical advance for his treatment at his own 

whishes without any genuine requirement & also without any proper certificate from 

authorized Medical attendants as required for the Govt. servant under the CS (Medical 

Attendant) Rule of the Govt of India. 

That the Hon'ble Tribunal vide order dt. 30th  Aug C  04 has also directed the 
Contemrior to make payment 'as per rides' and the Contemnor being bounded by the 

Rules unable to give Medical assistance at the sweet will of the Applicant until & unless 
the same is supported by the reference of authorized Medical attendants! Govt. doctors! 

Govt Hospital & estimate as mandatorily required under the CS (Medical Attendant) 

Rules as applicable to the applicant also 

That the contention of the Petitioner that the Contemnor No. 3 has not èomplied 

with the order of the Hon'ble Tribunal dt. 30th 	C  04 deliberately with a motive behind  Aug 
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it is not correct is as much as the Contemnor had given him the Medical advance to. the 

tune of R4!L '!/-ior his treaönent as & when asked fbi. However it needs mention 
that the Petitioner on 31t Aug 04 %wote a letter & submitted to the Director through the 

Contenlf2cfr No3 aLng with the Order of this Hon'ble Court dt. 30th1  Aug 04 vitereffli the 

Petitioner misixthpreted the Order of the Hcw'ble Tribunal by stating that ths Hon'ble 

Ttibunal has dincted to pay an amount of Rs. 1 Laldi as medical advance whi ch clearly 

indicates the nialaflde inteiti on of the Petitioner for wrongfiji gaiii 

Whereas the atbresaid Order dt 30th Aug 04 does not even whisper any amount 

speci&allyto be paid to the Petitionerby the Conteninor & also in the interim prayer as 

prayed by the Petitioner in O.A.. No. 19/'04 does not speak for release of Rs. 1 Lakh as 

an advance for niedical talinent as such contempt does not lie against the Contemnor 

No 3 & liable to be set aside and dropped. 

That the Contemnor 14 3 begs to submit that he had never violated & had never 

had the intention of violating the order of the Hon'ble Tribunal & has lill regard for the 

Hon'ble Tribunal & his Orders but the Contemnor being a service holder is bound by the 

Rules & Regulation of the Department under Whom he is serving & also does not have 

the power of sanction & disbursement, he has to forward all/any such claim of any 

employee in his branch to the Head Office for sanctions and as soon as any sanction 

comes he forwards the same to the employee under his branch. The Contemnor No. 3 has 

never withheld any amount, which has been sanctioned by the Head Office and has 

always tried to handover the money as early as possible. The Contemnor has forwarded 

the claim of the Petitioner to the Head Office for sanction with a recommendation that 

bills in respect of earlier advance is submitted as such, fither advance can be initiated. 

The C.ontemnor further states that it has ah;ay?co-operated with the Petitioner and has 

provided him with Medical Advance & tbtthe' assures that the Petitioner will be given all 

the dues for Which he is lawfully entitled but the Contemnor cannot go beyond the nules 

and the powers hasted on him in order to avoid audit objections & similarly the Petitioner 

is also bounded by the rules of service & cannot claim beyond his entitlements. 

That the Contemnor No. 3 submits that the Petitioner has not joined the service 

till date alter the expity of 3 months medical leave which was till 16th 
 Sept 04 only & 

absented himself without any formal information to the Department in that regard. The 

Petitioner has also not submitted all the bills in original in connection of his medical 

treatment as required under the Medical Attendants Rules inspite of the several reminders 

given to him in this regard &. as such those bills which need rectification are returned 

back for correction. 

0 



I 	 5 H.IL '  That the Respondents submits that, the Contempt proceedings is pre mature & 19 

there is no violalion of any order of the Hoifble Tribunal and as such the said 

proce adings against the Contemnor may be dropped with cost 

I. 	That the Conteinnor craveThe leave of this H'ble Court to produce the relevant 

d4cuents pertaining to the case at the time of hearing of the case. 

That the statements made in paraIi..of this 'Affidavit-in-Opposition are true 

to the best of my knowledge belief & faith & those made in para4 1.4being matters of 

reFot, & are thie to my information derived thereon which I believe to be true & the rest 

are m submission before this Hon'ble Tribunal. 

AndIsignthisaffldavitonthis..i ...dayof ... b.....2OO4atGiiwahati. 

by 

S 

¶24L 
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A Petition under Section 17 of the centr1 

Administrative Tribunal Act, 1985 praying 

for punishment of the Contemners/ 

Respondents for non-compliance of 

mtenm order date 30M2004 passed by 

the Hon'ble Tribunal in O.A.No. 189 of 

2004 regarding payment of Advance 

Medical Bill to the Applicant by the 

Respondents. 

2OSEi20' 

IN TIlE CENTRAL ADN ?REi3UNAI, 
GUWAHATI BENCH CU 11*Th 

dNTEMPT PETIflON ND. t - OF 20O4. 
IN O.A.NO.189 OF 2004 

IN THE MATTER OF: 

IN 'THE MAT11R OF: 

Shri Binode Basfore 

Applicants. 

S 

• -VERSUS- 

The Union of India & Others. 

Respondents. 

IN THE MATTER OF 

Shri Binode Basfore, 

Son of Shri Annadi Basfore, 

Lower Division Clerk, 

Central Institute of Hindi, 



1 	1 	 2 	
\( 

Ministiy of Human Resource & 

Development, 

J.C.Paul Building, Jatia, Kahilipara 

Guwabati-781019. 

Petitioner 

-VERSUS- 

Director, Central Institute ofEindi, 

Hindi Sansthan Marg, 

Agra, lost Office-Agra (Uttar Pindesh) 

Pin-282005. 

ShriChandrá Kant Tripathy, 

Registrar, Central Tnstitute of 1-lindi, 

Hindi Sansthan Marg, 

Agra, Post Office-Agra (Uttar Pradesh) 

Pin-282005. 
I 

Prof Ravi Pakash Gupta, 

Centre TnCharge Central Institute of 

Hindi, Ministiy of Human Resource 

Development, 

J.C.Paul Building4 . Jatia,Kahilipara, 

Guwahati-78 1019, 

• Respondents/Cöniemners 

The humble Petition of the above named 

Petitioner: 

MOST RESPECTFULLY SHE WETH: 

1) 	That your humble Petitioner had filed the Original Application 

No.189 Of 2004 before the Hon'hle Central Administrative Thhunal, 

Guwahati Bench, Guwahati for payment of Advance Medical Bill for his 

treatment at Ram Ratan Hospital, Patna, Bihar in connection with the 

: 
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serious accident occurred on the Applicant at the time of discharging of 

his official duties. 

That the Hon'ble Central Administrative Tribunal, (Juwahati 

Bench. Guwahati on 30-08-2004 admitted the said Original Application 

and issued notice to the parties and was pleased to pass an interim order 

to make payment Advance Medical Bill. The said order date40-- 

But till today the 

Respondents/Contemners did not take any steps in the matter for 

payment of Advance Medical Bill to the Applicant. As suth your 

Petitioner is compelled to filed this Contempt Petition before this 

Hon'ble Tribunal to initiate Contempt proceeding under the Contempt of 

Court Act against the alleged Contemners/Respondents. 

Annexure-A is the photocopy of Judgment Order dated 30-08-

2003 passed by the Hon'hle Central Administrative Tribunal, 

Guwahati Bench,, Guwahati in O.A No.189 of 2004. 

That your 	Petitioner begs 	tQ state 	that the 

Respondents/Contemners have shown disrspect, disregard and 

disobedience to this Hon'ble Tribunal. The Respondents/Contemners 

deliberately with a motive behind have not complied the l-lon'ble 

Tribunal's interim order dated 30-08-2004 passed in O.A.No.189 of 

2004. As such, the Respcdents/Contenmers deserve punishment from 

this i-Ion'be Thbunal. it is a fit case where the Respondents/Contemners 

may be directed to appear before this Hon'hle Tribunal to explain as to 

why they have shown disrespect to this Hon'ble Tribunal. 

That this Petition is tiled bona tide to secure the ends of justice. 

In the premises, it is, most humbly 

and respectfiully prayed that your 

Lordships may be pleased to admit this 

petition and issued Contempt notice to the 

Respondents/Contemners to show cause as 

to why they should not be punished under 

Section 17 of the Central Administrative 

Tribunal Act, 1985 or pass such any other 

I 
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order or orders as this Hon'ble 'l'ribuna.l 

may deem fit and proper. 
\ 

Further, it is also prayed that in 

view of the deliberate disrespect and 

disobedience to this Hon'ble Tribunal's 

order dated 30-08-2004 passed in 

().A.No 189 of 2004 ;  the 

Respondents/Contenmers may be asked to 

appear in persons betbre this Hon'ble 

Tribunal to explain as to why they should 

not be punished under the contempt of 

Court proceeding. 

And for this act of kindness your Petitioners as in duty bound 

shall ever pray. 

• 	Draft Charge 

• • 
S. 

S 

A. 
	

c 
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-DRAFI' CftARGI- 

Ihe Petitioner aggrieved for non compliance of interim order 

1ated 30-08-2004 passed by the 1-lon'hle Tribunal in O.A No. 189 of 2004. The 

ontemners/Respondents have willfully and deliberately violated the interim 

order dated 30408-2004. Accordingly, the RespondentslConterflflerS are liable 

for Contempt of Coutt proceedings and severe punishment thereof as provided 

to appear in persons and reply the charges leveled against them before this 

Hon'ble iribual. 

. 

• • 
S. 

I 
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1, Shri Binode Bastbre, Son of Shri Annadi Basibre, Lower 

Division Clerk, Central Tnstitute of 1-Tindi, Ministiy of Human Resource & 

Development, IC.Paul Building, Jatia, Kahilipara, Guwahati-781019, District - 

Kamrup (Urban), Assam by profession Service, by religion Hindu do hereby 

solemnly affirm and state as follows: 

'fhat I am the Applicant in O.A.No. 189 of 2004 and also petitioner of the 

instant petition and as such I am fully acquainted with the facts and 

circumstances of the case and I swear this Affidavit as fQllows: - 
S 

That the statements made in paragraphs lj 	- 	of the 

Contempt Petition are true to my knowledge those made in paragraphs 

of jhç petition being matters of records are true to 

my information which I belie to be true and the rest are my humble 

submissions before this T-Ion'hle Court. 

And I put my hand hereunto this affidavit on this 21 day of September 

2004 at Cruwahati. 

Identified by me: 

Advocate 
	 Solemnly affirmed before me by 

the Deponent who is identified by 

Mr.Adil Ahmed, Advocate. 

on_k, 



- - 

	

( 	.E :.uLE .12 •) 	. 

4t :ui TT j:jçV, T 

	

• 	 H 	 4 

•.t 	 . 	•.. 	• 	. 

:1 	
t TVs,- 	

. 

ra 
7-7 

- 	

- 	

4 	 - 	 -- 	 - 

O4 	- 
Ln0 £1r 0  

	

Ip 	),41' 	) 	 ' n 	•Th. 	tr 	 i1 	 cioL 	'I 

-.. ,/• . 	 • 	
th prio 	Rztu,r1 b1 wjtb.ii 	oW 

• 	 .' 	
e•,; ...1• 

	

• t 	
'h, 

	

• . 	• 	L:1t). :.f, 1O2OO4 or or:(crno 

	

• 	•t 	• 	. • . 	. : Aj irespondents uiay itko 

• 	
• 	 . 	, 	 . ' 	

r,'c the iiditaice  inediC1 1011 cot 

• 	. 	. 	. 	. 	Z 

	

• 	. 	•L 	' 	. 	id:-' 	.'• ••'• - 

S 	 • 	 - 

	

• • 
	

, 	

H 	 • Sd/Mit )Jfl ( AD M) 

	

4.0 • 	 . 	

' 	
• b 

• t 	 i. , , 

• 	 • 	 4?:1.t,f 	Iii 

hi , 	 • 	 .. 	
,•, 

( .3 

4 4  

13 


